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{OIN THE CENTAAL AMINCST.ATTVE TARIBUNAL
| PRINCIP AL BENSH
O s e 2149/8-9 . . /
New welhi, dated the 4th May, 1994
Hon‘ ple sh, B.N. houndiyal, Memie r{n)

Hon'ble 3mt, Lakshmi 3w.aninath an, Membe £{J)

Shri P.L. fremi,

E/o Houss NO . 267, , ‘ : '
arvind Mohgll a Kha TOJI‘

Wall Goli MO'_L.]. I‘lhl—liOO53

«+e. dpplicant

(Nyre for the zyplicant )
Varsus

1. 32cretary to the Go vt,:
Ministry of surfcncp
T“T“SJO rt Bhawdn-a,j_, qui
‘\bwu”hL 1

2. Dirsctor,
inland Vater Transgport Jdirsctorate,
Ministry of Surface Transport,
rensport Bhawan,l, Sinsad Marg,
B owdelhiol

3. vecretary to the Govt.of Idia
Ministry of Porsonnel, Public Grisvances
and pe nsu% £ptt.of Fersonel & Training
Nz ¢ D2 “11 1

By advocate 3h,
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In this G.~o ShA PLL. Premi has Cﬂulleﬂ as d

the orde» 4 ated 25,9.1989 vhere by he
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N.os heen transfer
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tu the ®Surface Stars Sstablishmentt of the Minlstry of
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<o - The applicant was gppolnted as MG in Iniang
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water irectoratt of Ministry of Transport and hed his

lien against a remaent post, His name gtood at sl.8b. .19

o Tne seniori T:J/ list vide oxder dated ?,J_,l)gu,.nll working
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~s U he was sent on deputaticn to the Inland Jaterwzys
Authority of India, DIDA w.e,f, 30,1.1937 interms of
section 1h{l) (f) of the I.WA.T. &ct,, 1985, Vide ordir

dated 31.5.89 he was relisved on that date and directed

Surface Tyungport

On 1.5.92 ke was posted to the Ship Building and Repairs
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csection of the Ministry., He submitted represntations
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Cell, He prays for quashing the impujmned order

W

and fo.r restraining the r2 spondents from traasf2rring

him to any other establishment,
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3. In the counter filed by th: respondents it h

been clarified that secticn 1i of the Inland datervays

Authority of Indiag Act, 1985, envisawes taking sver all
assests and licpilities of fidand Veter Transport

Directorate on the gopointed day i.e. 27.10.,1985, Inlztd

Viater Tronsport Pirectorate ceased to function
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4, 4s per sction Lliit) (f) of the Inkond

wate nways ~authority of Intla act,Ll983 ewvery employee

appointed day solzly or mainly for cp in comection vith

such aficirs of the Inland \ater Transpor: Lirec torate
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the authority undezx
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as are wwlevant to the functions
this .ct shzll be trezted as on deputation with the

hes beren mewe mainly %o
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29,9.89 for declaring him permanent UX of I.w.T. Dirmctora
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safeguard the interests of the Govt.employees. Terms and
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conditions Of.t.h ssrvice of such @ rplo rge s, while on

Bl

députatio a, und®r secticn L1 afeguard the interest of the

N
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Govt.emoloy22 s jand also prow_des that no employees should be

RN

sbsorbed in thel authority avainst his wi shes. dpplicant did not

t for “bajfptlon .. In the authority and wanted

reve rsion to the I.W.T, Uirectorste vhersas his lien

. ;; - | .
as UX stood abolishad, The contention of the spplicant

n

that he held the lien in I WeT D:L rectorate is wrong as

this directorate no longer exists,

5 This cas® has been sppearing in the requier
cause list since 2.5.94, today it was fixed at serial No.8
. B iﬁ ' S ,
among the 10 chos pested perémpiorily for final hearing.
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Though called tmce in the revised list, none is presat
‘ | . ' ~
on behalf of th‘:e goplicant, As this is an old case of 1989,

e, therefore,iproceew to dispose of the O.4. on the hasis

of the ole 'dings on record as w21l as the suomlssmns mace
: .

by the l2arngd p ounsel for the re gponden
. 5 ,
;
5, it i; an admitted fact that the gpplicant was |

of Surface

*~ -, - . v‘ - . te ' . .
T._ansyoru. It 15 Clear 'tha't 'thls dlmctora-te StOOd
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on 27.10.1986, Hence r spondents camot be. faul ted

aboli shed
for post ting
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him to the 5urp#qs >Laff establishment of the Ministry of

Syur<; 2 ' . :
urface Transport. The applicant was given en option for

eclined,
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It has b2en brought
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4L akshmi Sv,aminathian)

Membe r{Judicial)
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has 2arlier been agiftated hy th

L oour notice that this issus

2 pulicant in C.hs

application is
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(B.N. Lhoundival)

Meaber{a)



